
F0RM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS or LEGEND ARTISTS PVT.

LIMITED

TPA CULARS
Name co otate debtor

Date of incorporation of corporate
2.

debtor

Authority under which corporate
3.

debtor is inco rated/ re istered

Corporate Identity No. / Limited

4. Liability Identification No. of

co orate debtor

Address of the registered office

5. and principal office (if any) of

co orate debtor

Insolvency commencement date
6.

in res ct ofCo rate debtor

Estimated date of closure of

insolven resolution rocess

Name and registration number

of the insolvency professional
s.

acting as interim resolution

rofessional

Address and e-mail of the interim

9. resolution professional, as

registered with the Board

Address and e-mail to be used

10. for correspondence with the

interim resolution rofessional

Last date for submission ot
11.

claims

Classes of creditors, if any, under

clause (b) of sub-section (6A) of
12.

section 21, ascertained by the
interim resolution professional

Names of Insolvency

Professionals identified to act

13. as Authorised Representative of

creditors in a class (Three names

for each class

(a) Relevant Forms and

Le end Artists Private Limited

27-04-2013

ROC - Bengaluru

U74900KA2013PTC068786

603/1 IA, 19th Main, 3rd Sector

HSR Layout, BANGALORE - 560102

KAIN

04-07-2023

Order received on 19-07-2023

15-01-2024

TV S Siva Prasad
IBBVlPA-003/lP-P00406/2021-

2022/14051

Flat # C-339, Mahaveer zephyr

Kodi Chikkanahalli Off Bannerghatta

Road Bengaluru-560076

cirp.lapl@gmail.com

As Above

01-08-2023

Not Applicable

Not Applicable

(a) https•/[lbbi.gov.in/en/horne/
14. (b) Details of authorized downloads

re resentatives are available at: b Not A licable

Notice is hereby given that the National Company Law Tlibunal has ordered
the commencement of a corporate insolvency resolution process of the M/S

Legend Artists Private Limited on 04-07-2023 vide order in CP(IB) No.191 of
2022 (Order received on 19-07-2023)

The creditors of M/S Legend Artists Private Limited, are hereby called upon to
submit their claims with proof on or before 01-08-2023 to the interim resolution

professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means
only. All other creditors may submit the claims with proof in person, by post or
by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of
the class Ina] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
TV S Siva Prasad

Interim Resolution Professional
Date: 21-07-2023 Reg. - IBBl/lPA.003/lP-P00406/2021-2022/14051
Place: Bengaluru AFA Valid upto 24-05-2024
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IBBUIPA-OO&

2021-2022/14051
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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF LEGEND ARTISTS PVT. LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor Legend Artists Private Limited

2.
Date of incorporation of corporate
debtor

27-04-2013

3.
Authority under which corporate debtor
is incorporated / registered

RoC - Bengaluru

4.
Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74900KA2013PTC068786

5.
Address of the registered office and
principal office (if any) of corporate
debtor

603/11A, 19th Main, 3rd Sector HSR
Layout, BANGALORE - 560102 KA IN

6.
Insolvency commencement date in
respect of corporate debtor

04-07-2023
(Order received on 19-07-2023)

7.
Estimated date of closure of insolvency
resolution process

15-01-2024

8.
Name and registration number of the
insolvency professional acting as
interim resolution professional

T V S Siva Prasad
IBBI/IPA-003/IP-P00406/2021-
2022/14051

9.
Address and e-mail of the interim
resolution professional, as registered
with the Board

Flat # C-339, Mahaveer Zephyr Kodi
Chikkanahalli Off Bannerghatta Road
Bengaluru-560076
cirp.lapl@gmail.com

10.
Address and e-mail to be used for
correspondence with the interim
resolution professional

As Above

11. Last date for submission of claims 01-08-2023

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.
(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) https://ibbi.gov.in/en/home/
downloads
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s Legend Artists
Private Limited on 04-07-2023 vide order in CP(IB) No.191 of 2022 (Order received
on 19-07-2023)
The creditors of M/s Legend Artists Private Limited, are hereby called upon to submit
their claims with proof on or before 01-08-2023 to the interim resolution professional
at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.
A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals
listed against entry No.13 to act as authorised representative of the class [na] in Form
CA.
Submission of false or misleading proofs of claim shall attract penalties.

Date: 21-07-2023
Place: Bengaluru

T V S Siva Prasad

Interim Resolution Professional

Reg. No – IBBI/IPA-003/IP-P00406/2021-2022/14051

AFA Valid upto 24-05-2024

BeforeHon'ble

IN THE MOTOR ACCIDENT CLAIMS

TRIBUNALSATARAATSATARA

M.A.C.PNo.152/2021 Exh-16

Shri. KailashGorakhGujar....Applicant

V/s

Shri. Venkatesh

Hanumappa........ Respondent

To,

Shri. Venkatesh Hanumappa R/o-

25/1, Gopal Reddy, LYT 2nd MN

Banaswadi Kalyan Nagar, Bengaluru-

560043

Whereas, Shri. KailashGorakh Gujar

has instituted a claim against you for

compensation for the accidental death

of Kiran Gorakh Gujar in motor

accident, which occurred on 02/07/

2021 at about 2.15 to2.30 pm, onPune

Banglore Highway, in the vicinity of

village Godoli, by Tanker bearing

registrationNo. KA02AF2215drivenby

yourdriver. Summonswas send toyou

before but the same could not be

served.Hence, youarehereby summo-

ned to appear in this court in person or

throughAdvocate on the 21DayofAug

2023 at 10.30 a.m. to ansure the claim.

Take notice that, in default of your

appearance on the day beforementio-

ned, the suit will be heard and

determined inyourabsence

Give under my hand and seal of the

Court this 19dayof07 2023 ByOrder.

PUBLIC NOTICE

Supdt (Judical)

District Court, SATARA
G. S. Shinde

Jr. Clerk
Sign

BENGALURU
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